
.fl vr 	 I - 	
t 

ØL 

D THE CENT: RAL ?jDMIN ISTRAT WE TRIBUNAL ; HYDERASD BENCH 
t 

AT HYDERABAD 

O.A.No.725/93> 	 Date of Order: 10.8.93. 
V 

BEmEEN: 

Dr.K.JaAfah 	 .. Applicant. 

1;sovernent of India, 
.. repres'ented by its Secretary, 

b kEiinist!ry of Railways, 
New Delhi. 

The 
Rail. 

The C 
South 

rman, Railway Board, 
van, New Delhi. 

ral Manager, 
ntral Railway, 
ab ad. 

The Chief Personnel Officer, 
SouthIcentral Railway, v. Respondents. 

Counsel fpr the Applicant 	• Mr. K. K. Chakravarthy 
for 

Mr G.Bikshapathy 

Counsel fpr the Respondents 	Mr.N.R.Devraj 

CORAM; 

HON'BLE SHRI A.B.GORTkII : MEMBER(?iIDMN.) 

MOW' Eli S1 I T .CHANDRASEKHARA REDU : M&4EER (JUDL.,) 
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Order of the Division Bench delivered by 

Hon'ble Shri A.B.Gorthj, Member (Adrnn.). 

e of theapplicant is that the respondents\ 

arbitrarily denied him the pay for the 

pnth o 'AprIl 1993. 

The applicant is presently the Medical Superinten-

ent'in4outh Central Railway. While-he was working at 
9e) 

urna he was transferred to Donakonda. Aggrieved by the 

rder of transfer he filed OA 772/92. It was disposed of 

with a direction to the respondents to consider the repre-

sentation that was pending with them. The applicant filed 

another OA 900/92 against the order of the respondents 

dated 6.10.1992. 

The applicant filed yet another OA.301/93 after 

the Chairman of the Rfllway Board rejected the request for 

his retention at Puma. In the present application, we 

would not like to be influenced by the mertis or otherwise 

of the applications filed by the applicant including those 

which are pendin. In this case the short prayer of the 

applicant is for payment of his salary for the month of 

April,1993 which was not paid to him on 1st May, 1993. 

The learned counsel for the respondents Mr. N.R.Dev-

raj, has clarified that the applicant has been relieved from 

his post at Puma w.e.f 15.4.93 and that there was a inistake 

in a communication where the date on which he was relieved 

was shown as 5.4.93. It is admitted on behalf of the res-

pondents that bhe applicant was not absent for any part of 

the month of April 1993 and that he is entitled to his 

full pay and allowance for the said month. However, the 
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Copy to:- 
( 

Secretary, Ministry of Railway,-Government of India, 
Now Delhi. 	

' 
The Chairman, Railway Bórd, Rail Bhâvan, New Delhi. \  

4r The CieF Personnel Officar,tsouth Central Railway, 
Secunderabad. 	 ç 

5. One copy to Sri. G.Bikshapathy-'-tdvocate, CAJ,'Hyd. . 	
• 6. 	One copy to Sri. N.R.Devataj, Sr. CGSC, CAT,
) 
 Hyd. 

7. One copy to Library, CAT, Hyd. 

8. One spare copy.' • 

Ram/a ' 
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LPA in.respect of the applicant could not be sent in 

time and consequehtly the applicant could not be paid his 

salary on 1st MS. 1:993. It is now admitted that the 
salary for the month, of April had been paid to the applicar1t 

on 11.7.1993. 

, 	 5. 	In,y1i-ew'of above there is nothing left for 

I C 	our ad5Udica'tion. It is ofcourse, a matter of serious 

) 	/ 	
concern'that the respondents should have taken the matter 

S. 	 of preparation of LPA in such a casual manner that it was 

IN not sent to the concerned authority pscm- in time. 

Had the respondents acted dbigently, the applicant would 

not have been coec44-e4 to come to the Tribunal to seek 

- i--4.r1 ramthf'y nf this nMnre. 

6. 	With these observationS. the O.A. is dismissed 

at the admision stage itself. Th4e shall be no order 

as to costs. 

- 
(T.CHANDRASEXHARA REDDY) 	 (A. B.GDRTH 

- Member (Judl.) 	 Member (Admn.) 

Dated: 10th August, 1993 
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(Dictated in Open Court) 
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TYPED BY 	 COMPiRED BY 

CHCKED BY 	 APPROVED BY 

IN THE CENTRAL ;.D:CNISTPATIvE flIBUNAL 
HYDERABAD BENCH AT HYDERABAD 

I 

THE HON' ELE JUUSTICE V.NEEL2IDRI RAO 
VICE CHIRNAN 

THE HON'BLE ?IR.A.B.GDRTY ; MEMBER(AD) 

THE HON'BLE MRiT .CH1UTDRASEKHAR REDLY 
MEMBER(J) 

AN4 

THE HON'BLE i/4P.T.TIRUVENGADAM SM(A) 

Dated : 	/9/-19013 

Q.RBER/JUMENTT; 

CtNø, 

O.A.No• 

TA.No.  

Admitted and Interim directions 
issued 

~1 ~; 
.o 

Allowed 

Disposed of withrecti3o(kLI6 3993 
Dismissed 	

• 

Dismissed as bdrawn 

Dismissed for default. 

Rejectedj Ordered 

No order as to costs. 
pvm 

'C 




